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CORAM 	Hontble Mr. P.H. Trivedi 	.. Vice Chairrrian 

Honble Mr. p.n. Joshi 	•. Judicial 1mber 

Lened cvocte iir. J.J. Yajnik or the ap'li-

cnt appears and requests some time to file ieply. 

Allowed. The cse be posted on 17th November, 1987 

Jor admission. 

P H Trveai 
Vic Chirman 

P Jos1) 
Judicial Member 

pm; 
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CCFAiI 	Hon'ble ir. P.H. Trivedi 	.. Vice Chairman 

on'hle r. P... Jochi 	.. JucU.cicl 1embcr 

!2LWJ2 

I-bard lcTrned acivoctes 1r. J.J. Yjni} for the 

ap4icnt and Hr. U .D. Ajrnra for the respondents. The 

petitioner does not claim to continue in the course but 

wants only to be considered alonguith others for the 

appointment. He h s come ub 	erm:loyed vice Tir. 

avilia's retirement on pu:ely ad hoc basis till regul r 

apiDointment is made, rnC the respondent dpartment not 

having apecintedubstjtute the charge was offered to the 

etitioner. It aprears from the fact that the petitioner 

4e—io charoes açt r. oswai no hao been derrd 

e appointeu to the post T. 	aginst this appointment, 

the petitioner hs come to the Tribunal. 

I 
fter he ring the learned advccrtes and rerusal of 

the application, we do not find that the petitioner has any 

cause as he has not been apcintod On regular basis and it 

is not disputed that the respondent is fully competent to 

	

decide aprointraent. As the Petitioner has no claim 	- the 

post, we dismis: the petition. 

Vice  

P TI Joshi 
Judicial Member 
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CORAII : Hon'ble IT. P.H. Trivedi .. Vice Chirnn 

Honble r. p.::. Joshi 	.. Judicial iember 

1-leard lcuenc.d advcc:tes Lr. J.J. Yajnik for the 
applic&:nt ani SIr. J.L. Ajrier for the respondents. The 
petitioner does not claim to continue in the cause but 
wants only to be considered elongwith others for the 
appointment. He hs come to be ei-,i0yed  vice Hr. ..S. 
Havalia's retirenent on purely ad hoc basis till regular 
appointment is made, and the respondent department not 
havino apoointed a substitute the cbrge Was offered to 
the petitioner. :t appears frcm the fct  that the peti-
tioner eve the charges to Hr. Goswari who was appointed 
to the post r:ncl cainst this appointment, the petitloner 
hs come to the Tribunal. 

After hoeing the icorneci Fdvoc7tes nd on perusal 
ci. the 	Tlic.t:Lcn, we do not find th t the petitioner has 
any cuse as he has not been apiointed ci-i recular basis 
nd it is not disputed tb t the respondent is fully 

comr,etent to decide appointment. As the petitioner has 
no claim to the post, we dismise the netition, at 1k 

d. 3 51 CAA, - 

P H Trivedi 
Vice Chairman 

p i io i 
Judicirl 

icgerE 	 . 


